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Kew Delhi to U^WFebniarj,. 2005 ,

Hon'MeMr. Justice V.S. AM^d^Chuirmun"IhreMr:s.A.Stagh,Member(A)

QA
ShukiJi,S/OShriBulDuttShuklV , _

R/0 US.Nandpun, KankeKh ra,
Meerut,U.P-. < .

l/O^SWDtaei Chunde^N®"V»l.
l^pUcantB.

(By Ato^e ShriNareshKuuto ) (:
■  . ' o - ^VTEIISIJS:-

Union oflndia- ' ; -

Korth Block, New Delhi. ■ ^ ^ , :
2.

UeniTcU ^ 1 VT„TTT r - . C/ v^- : , . , ,
CGO Complex, , ,; :::; : ;. ,V j^espondentsLodhiRoad,NewDelhi...,...;..<nV(^.^^

(By Advocate Shri Rajeev
OA 2570/2000 • • , - ' ^

'^S^iPhool Singh Ran®' r
O-107, Dashrath Pun,

Kumar fot Shri

2.

Dabri Palan^ Boad,
■MewDelhi-110045 _ ^ -.\
Raghubir SinghNegi, , ■ ^ i t-: /. 'v -

.ri
GhaziabadUP- , . . „ - ■ - ■
Gursewak Singh Randhawa . ; ■,. . - -Kashmir Singh RanA^ ; ,s^CTUlolcmy.VaBaatVAar. , ,, ,
NewDelhi-110057
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4. Ganesh butt,
S/0 Late Shri Shiv Dutt,
House No. 22, Gali No. 10,
Block-A, Dayal Pur, Delhi

5. Harinder Kumar

S/0 Shri Jaipal Singh
B-4/3-A, Qamri Extension,
Delhi-110053

6. Surinder,Singh
S/0 Shri Ram Chander,
House No. 2, Maliipalpur Village,
NewDelhi-110037

7. Hari Shankar Sah,
S/0 Shri Shiv Narayan Sah,
Shahji Luggage Emporium,
14/1, YusafSai-ai, New Delhi.

8. Tajender Singh Tliapliyal,
S/0 Shri Suraj Singh Thapliyal,
Qr.No. 324, Sector-Il.
Sadiq Nagar, New Delhi-110049

9. liarvinder Kumai'Sharma,

S/0 Shri Mangat Ram,
House No. 813, Sector-3,
Piishp Vihar, MB Road,
Saket, NewDelhi-17

10. Sandeep Kumfu'Tiwari,
S/0 Shri B.L.Tiwari,
House No.H-535,

Sarojini Nagar, New Delhi-110023
11. Attar Singli Dhaiya,

S/0 Shri.Lakshmi Chand,
Village Sultan Pur Dabas,

.  PO Pooth Khurd, Delhi-39
12. Rajpal,

S/0 Shri Lakshmi Chand,
Village Sultan Pur Dabas,
PO Pooth Khurd, Delhi-39

13. Mahander Singh,
S/0 Shri Chatarpal Singh,
C/0 Jagdish Parsad Y adav,
F-112,Nanak Pura,NewDelhi.

14. Umesh Adhikari,
S/0 Shri B.B.Chatri,

45-H CBI Colony, Vasant Vihar,
New Delhi. .:Applicants

(By Advocate Shri Naresh Kaushik )

Union of India Through

1. Tlie Secretary,

VERSUS

r

>

/

/

A'-V-,

...V, 0 ■ ■ • i-Jr ; •

:r/.i m

m

. it/..;-'-.),-,!;.'.-' ■V,



4

Minist.7 of Personnel, Public Grievn..ces and.Pensions, Depmiment of Personne ai
Training, Korth Block, New Delhi.

7  nie Director, .

"MewDelhi-UOOOj

(By Advocate Shri S.K.Gupta)
OA 337/2001
1  Kapil Kumar Yadav

S/0 Shri Jai Narain Yadav,
R/0 8/36, Mehram Nagar,
Delhi Cantt.,Delhi-110010

2  Naresh, , ■
S/0 Shri Sher Singh,
R/0 V/Z-858,Naraina Village,
KewDelhi-110028

3  Dhar Mendra Singh,
S/0 Shri Jagvir Singh
R/0B-71,GaliNo.2,
MukandVihar, n0094KarawalNagar,NewDelhi-110094. .

4  Yash Bir Singh
S/0 Shri Bram Dutt,

R/0 V/Z-78 Village Todapur,
tvlew Delhi-110012 ■

5  Amit Peter,3/0 Shri Peter Franklm
R/0 160. Type-n.Mrnto Road. •
"Mew Delhi 110002.

A  Amit Sharma,
S/0 Shri S.K.Sharma,
C70 Shri Gopal Bhavan,"Mear Railway Station Roa4
Bharatpur-321001.

7  Mohan Ram, .s/0 Shri HokmaRam Bishaoi.
R/0H-No,150.Prithv,pu^
RasalaRoad,Jodlipi"-3«''"

o  Rupendra Yadav,s/0 Shri BalbirSmgh Y^
R/0WZ-61,TodapuiVdh

'  I.A.R.I.,Pusa,NewDelhi-l
9  Hans Raj

S/0 Gajraj Singh,
R/OVill.&P-OCh*'"'Block Ballabhgaiii,Distt.,
Faridabad-121101

Respondents

Ia'"

Iaa 1

..Applicants

(By Advocate Shri Haresh Kaushik )



VERSUS

1. Union of India

through the Secretary to tlie
Goveranient of India,
Depaitment of Personnel and Training,' f
North Block, New Delhi. '

2. Tlie Director,
Central Buresui of Investigation, ,
COO Coniple.K, Block No.in, .
Lodhi Road, New Delhi. ;

(By Advocate Shri S.K.Gupta )

OA 597/2001 : . ,

1. Shri Lalit Kumar

S/0 Shri M^eshwari Lai, ' \:
R/0 3878, KuchaMohttar Khan,
Morigate, Delhi-110006

2. Mr.Raju S/0 Shri JodhaRam,
R/0 B-65, Pandav Nagar
Near Shadipur Depot, New Delhi 110008.

3. Ml". Parveen Kumar

ShriMqti Lai,.
R/0 B-2i3-II, Pandav Nagar, :
P.O.Patel Nagar, New Delhi-110008.

( Present; None ) ;
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Tlie Superintendent of Police.(HQ),
Gentpal Bureau of Investigation ;
C.B.I. Bharat Sarkar (Govt. of India), - .
Acini in i strati on Division, Block No.3,
CGO Complex, Lodlii Road, NewDelhi-110003.
The Secretary,
Ministry of Home Affairs, .
Go\l;.: of India, North Block,
New Delhi. - .
Tlie. Secretary.
Ministry of Personnel,
(Public Grievances) Govt. of India,
Noith Block, Now Delhi ■ .

::Rc.apoiidcutd«^

(By Advocate Shri. H.K.Gangwani)

OA 2245/200i-
1. Shri Tej Prakasii,

S/0 Shri Devi Singh,
R/0 A-866,BudhaMarg, ,
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Mniidawali Fazalpur, Delhi-110092
i. Sh.Harender Singh,

S/0 Shri Richpal Singh,
ll/O Girdliai-pur, ,
Post Office Gurukul Sikand^a^ ^ ̂  _
Tehsil Sadai-, Distt. Gautaitibudh Nagar,U.P.

(By Advocate Shri p. K. Hira) VERSUS

...Applicants

1.

2.

Union of India, -through the Secretary to the .
Govt. oflndia, '
Department of Personnel & Training, ,
North Block, New Delhi.
The Director, .Central Bureau of Investigation,

CGO Complex, Block No.111, . .^^-
LodhiRoad,NewDelhi. .. 'r;

(By Advocate Shri E K.Gangwani) y-
ORDER (ORALjc

.Respondents

order 01 ine nig"

i  tw the CBl for cancellation of the
"In this case the reasons s . a^dwill not stand in the eye
entire selection process process is not tainted
of law. After having found that sele
with any illegality ^ no iti malpractice's mere fact that CBI
against examinees '"^ f ̂ l rtain mistakes in the valuation and
themselves have ^vitiate the entire selection process.

By this common orcter, we .nt»d to d.,posg^i . . . ■ ,
common qneotions are involved ....i'dlplicalions on 13.4.2000 for filling
,  T1,. Central Bnreau oflnvest,gallon rnvdedapp ' '

.  \ j S nosts of Male Constables,34 posts of Constables Male/Female (Execnlivel-d 5 PCS
j  11 M-India Several persons, including(Motor Tinnsport) in vai-lons Branches located 0 , , ^

,.4 The candidates had nndergone for written test on 24.4.2000 an

of.i.ignlionm,dn..ima.e.ywlie„.e„.^^^
Tliere was a ot luigai'"successfol. Til f,,, PIC )No. 8356/2002 Unron of

■  ■, V oi Mn S321/2003 arising out of S.L.P.(Court in Civil Appeal No.5321/2 ^
B.4,a and Others Vs. Uniesh P.U PnthuvnlniUnthu and Another.,3„phe,dtheorderoftheHishCondondtheditoctlonsoftheHlgh court re .

.« /-iTDT f/,»./sctnr.ftiiation of the

ii-yjs.
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their ajiswer sheets is a discrepancy \diich Has t6 be corrected by '
CBI themselves for wiiich persons like the petitioner cannot be \
penalized. We have therefore no hesitation in the facts and .
circumstances of the case to direct the CBI to complete the entire
recruitment process. CBI must fake. steps to correct the
discrepaiicies and re-arrange the select list and complete' the
selection! process. Tliis would be completed within.,a period of '
two months from the date of receipt of a copy of this judgment. ■
It is so ordered. The order of the Tribunal therefo|e^ould^and -; . C
set aside. Original ^tition is allowed. vr'f'v' . .!

yi

'' \

In pursuance of the said directions, the results were re-dr&^. Nowft'he appli%i^i w
not found to be declaied as successful.

■■

3. During the course of the subm ission, the applicants contended thatfheyjhave not
even been infonned as to how the cpiTeption^'W'ere madeiand why tlieir naines Have been
deleted from the list of ! successful candidates. Leariied counsel, therefore, prays for a
limited relief, namely, that the applicants should b^ informed all these facts so that they
aie not kept in daj'k and they can take recourse under law. In our considered opinion, the
offer made is fair in the pecu]Wfa.cts of the present case.because.ofthe reason that in the
sequence of events whiph; we'^-hWe•fefen;^^^^^ to above, the applicants, wiio were earlier
successful, were, declared to be unsuccessful after dertain corrections made in pui-suance

,,ofthe order of the High Coiul uphejdby theSupreme CouH.
4. Tlius to keep the scale even, we djpose of the present application directing.

kat the ofticial despondent, i^. CBI will inform the applicants'as to the
marirs that wede secured by them and after corrections were made the
marks assigned to them in result of wiiich they became unsuccessful.

; t'

'! : bj,i^^•Therefbre, no fuilher opinibn needi to be dxpressed. The a^licant^^
^  take recourse under law thereafter. . ■ 'v- - '

1?

.1

c) It is directed that necessary compliance shouldbe done within a period of
- J .;ytwo monthsirom the date of receipt of the certified

. , V V,..

Vv. ■ i' l"''

(S.A.Sin^)
Memb^4(^)

(V.S,^^arwal).,
Chairmaii
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